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IN TJ-l.E GaNTRAL ADMINISTRATIVE. TRIBUNAL, JAIPUR BENCH, JAIPUR 

OA 580/2003 DATE OF QfOER: 19.12~'2003 

R•ghuvir Singh P.nw•r son of Shri Sh•nk•r Singh P•nw•r, •ged 
•bout 46 ye•rs, resident of Vill•ge •nd Pest N•db•i, District 
Chit tor, l•st employed on the post of Sepoy in Centr•l Buretilu 
of N•rcotics, Office of the Deputy N•rcotics Commissioner, 

M•h•veer N•g•r-1, Jh•l•w•r Roe~d, Kot•. 

• ••• Applic.nt 

VERSUS 

1. Unicn of Indi• through its Secret•rY, Ministry of Fin.nce, 
Dep•rtment of Revenue, New Delhi. 

2. Commissimner, Centr•l Bure•u of N•rcotics, 19, M•ll Morar, 
Gw•lior, M.cihy• Pradesh. 

3. Deputy N•rcotics Commissioner, Centr~ Bure•u of N•rcotics, 
M•h•veer N•g•r-1, Jh•l•w•r Road, Kot•. 

•••• Respondents 

CORAM: 

Hon'ble Mr. M.L. Ch•uh•n, Member (Judici•l) 
Hon 1 ble Mr. A.K. Bh•nd•ri, 'w'ember {Administr•tive) 

OWER (ORAL) 

The •pplicant \\bile working •s Sepoy \Vtis issued • Ch!ir~e-
~~•ss:LO 

sheet d•ted 2.3.2002 (Annexul'e A/ 1) which culminated in'to;ot oo 
order being compulsory retirement vide oxder d•ted 30.5~2002 
(Annexure A/2). Ag•inst this order, the iipplicant filed • st•tutory 

ilppe•l d•ted 14.6.2002 {Anneaure A/3). 

2. The grievance af the •pplicant is that the Appell•te 
Authority hits not decided the •ppe•l ;md the s•me is still pendirg • 
He h•s •rgued th•t he ~~ll be siltisfied •t this st•ge if direction 
is given to the Appelli.te Authority to dispose of the •ppe•l ef 
the ilpplicill'lt d•ted 14.6.2002 (Annexure A/3) by re•sonad .nd 
spe• king order. 

3. In view of the submission m•ale by the le•rnoo counsel for 
the i.pplicant, v~ •re of the view that the appei.l filed by the 
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~pplicent is required to be decided by the Appell~te Authority. 
Accordingly, R9spondent No. 2 is dir~cted to decide the ippe•l 
of th~ ipplic•r·~- dated 14.6.2002 (Annexure A/3) by • spa• king .nd 
re•soned oroer within • period of two months from tha d•te ef 
receipt of the copy of th·a order. Needless to s•y that if the 
ipplic~t is •ggrieved b}' the ippell•te order, he will be •t 

liberty to •git•te the matter further in •ccord~nce with l•w. 

4. ·_,l'lith these observations, 
•dmission st•gJ~;_ 

~\~~----
(A.K. BH~) 

MEMBER (A) 

tha OA is disposed of •t the 

~c,-
(M. L. CH.61JHAN ) 
MEMBER (J) 


